
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH AT HYDERABAD. 

O.A. 411/94 	 Dt. of Decision 	8.4.1994. 

H. prasada RaO 	 .. Applicant. 

Vs 

secreta?y Ainistry  
Department of Telecommunications, 
Sanchar Bhavan, New Delhi-110 001. 

2. The Chief General Manager, 
Telecom, Door Sanchar Bhavan, 
Nampally station Road, 
Hyderabad - 500 001. 

Guntur. 	 - 

The Telecom District Engineer, 
Ongole. 

The Sub-Divisional Off icer, 
Telecom, Chirala - 523 155. 	.. Respondents. 

counsel for the Applicant 
	Mr. P. Rathaiah 

Counsel for the Respondents 
	Mr. N. V. Ramana.Addl.CGSC. 

CORAM: 

THE HON'BLE SHRI A. B. GORTHI 	: 	MEMBER (ADMN.) 

THE HON'3LE SHRI T. CHANDRASERHARA REDDY : MEMBER (JuDL.) 
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O.A.No. 411/94 	 Dt. of decision; 8- -1-994 

Judgement 

As per the Hon'ble Sri A.B. Gorthi, Member (Mm.) X 

The applicant who was working as a casual rnazdoor 

-- - 	-. 	. 	-- 	-, rcc 	m1 	 r'. 4 	1 	4. 

aggrieved by the order of the respondents disengaging his 

services w.e,f. 1-1-94. His prayer is that he may be 

reengaged and considered for grant of temporary status 

and subsequent regularisation against a Group-D vacancy 

.4-l-c -rec,ln 

2. 	The applicant states that he was initially engaged 

under SDOT, Chirala as a Casual Mazdoor during January, 

19823 to May, 1985. Thereafter he wasonce again engaged 
0 as a Casual 4azdoor under SDCT, Chirala from May, 1985. 

On the basis of his service as CasualzMadoor under the 

- respondents, he now claims that he should not have been 

disengaged but continued to work as Casual Nazdoor. 

respondents stated that it would be very difficj..ilt for 

the department to verify the fact of the applicant 

havng worked during 1983-85 under SDOT, Chirala. Even 

the documents produced by the applicant in support of 

his claim cannot be got verified at this belated stage. 

4. 	Mr. P. Rathaiah, learned counsel for the applicant 

urges that in view of the fact that the relevant docuijients 

in support of the applicant's claim for having worked 

during 1983-85-have been annexed to the OA, the same 

should be duly considered by the respondents. 
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5. 	In the application there is nothing to justify,  

as to why the applicant kept quie.t for a long period of 

about eight years after his initial engagement under the 

EDOT, Chirala. If the fact of previous engagement of the 

applicant has got to be taken consideration, it would upset 

the seniority position of the casual mazdocrs working conti-

nuously at present. As the applicant himself is guilty 

of inaction for a long period of about eight years, we hold 

of his previous service during 1983-85. 

There is no dispute that the applicant was once again 

engaged under SnOT, Chirala from January 1983 to May 1985. 

Keeping in view this fact, the case of the applicant deserves 

to be considered for fresh engagement if there is work, in 

preference to junioxs/freshers. Consequently we dispose of 
this application at the admission stage ite'it 

following directions to the respondents. 

The name of the applicant shall be 
a 	 entered in the Live Casual Labour register. 

The applicant will be reengaged as and 
when there is work inweference to juniors/ 
freshers. 

The applicant's case for grant of temporary 
statuE and subsequent regularisation against 
Group-D post will be considered in accordance 

I 	 with the extant scheme/instructions. 

7. 	No order as to costs. 

-T ----' 
(T. Chandrasekeddy) 

Member (•) 

Dt. S421994 
Open Court Dictation 

( A.B. GoxtJthi ) 
Member (A) 

fputy Registrar(j)cc 

To 	 '1 
The Secretary, Min.of Communications, U.O.I. Lpt.of Telecommuni-
cations, Sanchar Ehavan, New lhi-j. 
The Chief General Manager, Telecom, Doorsanchar Ehavan, 
knw 	Naqa1ly station Rcad, Hyderabd1 
The General Manager, Telecom, Guntur. 
The Telecom Dist.Engineer, Ongole. 
The SUb-Th.visjonaj. Offjcr, Telecçm, Er_155. 

9. One copy to Mr.P.Rathaaan, Advocate, 	-HYCI  
One copy to Mr.N.v.Ramana, Addl.a,SC.CAT.Hya. 

8. One copy to Library, CAT.Hyd. (9) One spare copy. 
pvm 
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TYPED BY 	 COi9ARED BY 
- CHECIcED Bfr 	 APPROVED BY 

IN THE CE:U2nAL Afl1INISTRATIVE TRIBUNAL 
HThER'3Jj DETCH AT HYDERADAD 

I.' 

TFE EON' L ?LR.JUTICE V.NEELJWPJ RAD 
/ VICE CHAIw•iAJ' 

Am 
THE HON'BLE NR.A.B.GORTFII S MEMBER(AD) 

AND 

THE lION' BLE MR.TcCHJ'DPJEIUI aR REDDY 
MEIIBER( JUDL) 

THE HON'BLE MR/.RANGARAOAN : M(ADMN) 

Datede% - 0-1994 

O2DJU1'1ENT 

:ku1U14.1'0 .AjNo. 

- O.A.No. 

T.A.No. 	 (w.p. 

Admitted and Interim Directions 
Issue1. 

AllowJd 

sposed of with directiorjs 

Disrnifsec3. 

DisthiJssed as withdrawn. 

nism4ssed for Lefault. 

Rei4tea/Ordered. 

No order as to costs. 

pvm 
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HYDERABAP BENCR. 




